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Arshtxua e – 2

Item No. 01 Court No. 2

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original AppIIcation No.580/2025

Vinod Kumar Applicant

Versus

State of Harvana & Ors. Respondents

Date of hearing: 28.11.2025

CORAM : HONIBLE MR, JUSTICE ARUN KUMAR TYAGI9 JUDICIAL MEMBER
HON’BLE MR. SUl}HIR KUMAR CHATURVEDI, EXPERT MEMBER

Applicant: None for the Applicant.

Application is registered based on a letter petition received by post

(..RDBR

1. Mr. Vinod Kumar, son of SI- ri Ra'ti Ram, resident of village Kairwali,

Tehsil Gharaunda, District Karnal, State of Haryana has sent by post the

present letter petition dated 09.07.2025 to this Tribunal, which has been

treated and registered as Original Application No.580/ 2025 for exercise of

SIlo-moto jurisdiction as per judgment of Hon’ble Supreme Court in

Municipal Corporation of Greater Mumbai us. AnIetta Sinha and

others 202 1 SSC Online SC 897

2. The relevant part of the letter petition enumerating grievances of the

applicant is reproduced as follcw£ :-

" few:- 3r®Tdt aF & cv{ a#nl gTIit +vat gTr q3wr %#rg

aT+ +lawtvR %+ abt atI

X X X X
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fB8aR qF if+#fBat4f8nyT4ttfB aB faaMt7rt4i;r3Rt

dd++Id nIsI BFa ++dId %r { it f+ fRz;r gni;Tr mdr { M:-

r. qF i f+ MIt Trjg +mdl t mmr loo-r50 MeT dR qP
qtv+va+rW€?k# # a# # #qdtwIg{ IIFt bet
at FT+znHt6taRrwarFr P 3Ir %Td# 3irftfaqir©TaTaT

iI fBw+ d+ BITft NRr + WWT ddT 1 3+T av ++et dda i

at 'rta + adi +r ata &iT all gan Ft aTar & 3#{ wt%( qatar
3wdt & fRa+ gt wta anic+nsE 47na#vi{a{#arvrz6
fBnrfhddt awA 3## arte jtgvvrva VEgait aria aId
+%+nrgn+dtif3z q? %sit gt %t{ Ka@ aar qj{

d,lidla aft !{ II Fy qTt ;rfa ma + qF+ at lb+dO eTa q+
%+vnf+Mnt3rg;ranrrgr }dth=3®d6rvnTrta ard
#twa #t3mVr%tfhn il

2. #FffbaR nTt aNN aTa Pat #+6tHINrqxr, dM
#+fa#athidt WltaWT3+tyTf81dt / 3Rat +©ga©©at.rn
i3ftrtbqzft %rq3auaul?©rdqT€aaTn Tq dm 7rta it
gw arar I fRa+ 7rta gmt +) dv a+ + qin8 faqq,d da
llfBa#tfBfbtt Nbl+qtfa©rat=TTwft a'daar21+wz
il

3. TV HMdt Tit$trajt qi MFR q\?nMiHrawmT WaT

gsm P 3+fwign+ Hi+6n& gdtII

4. aFt@ q+6n$1eT + aTV fRwn rg qT if+ bett

fa%Ndad wftd gq + +Far wta + q+ dId iRT{8td
!dR iI at f+ H& fW ST BarR dt qq qH 2023 & Ft
aF+tdgV + BW g{2ftl gaa ya! #18+ +mr Ft Tvr i
fhm M 3Tf8R aTrMr. JwjBaTT +aiR rTf But
g'+a'Idg;aT # TH TTIll W& M STb+ct + qUiT

'hItul 7rta # # dtd Ft VI iI 7rta & v wt cq Bd an,
atv, a.dt. iT ?hI, 4 dtwHt+t a +TIlt + ORd iI

3ra: #rv a8r+ + qNtar & f#' wav,T bqzt qi 6,lit 7Tta rt
ga 6WW aWI 3W# 3rfR Qm 6}Till
X X X ' X”

3. English translation by the Registry of the above quoted relevant part

of the letter petition enumerating grievances of the applicant reads as

under:
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“Subject-Regarding pollution caused by tyre burning factory in
populated areas and its closure.X X X X

The request is that I, Vinod Kumar, son of Shri RaH Ram, resident
of village Kairwali, Tehsil Gharaunda, District Karnal, request
the following :-

1. A factory called Bajrang Industries is located approximately
100-150 meters from our village, Kainuah. This factory burns old

tires and extracts carbon, causing signijrcant pollution. When the
factory is operating, breathing becomes diffICUlt and the stench
is terrible, leading to serious illnesses like allergies, asthma, and

cancer. The villagers ttque preuiously submitted numerous
requests regarding this matter, but no satisfactory action has
been taken. The villagers halle met with the factory owners
seueral times to inform them of this, but they have consistently
ignored their concerns.

2. When tires are burne’i, they emit thick black smoke and toxic
gases that are extremely cTangerous to the environment and
animals. The factory smoke forms thick black clouds and enters

the uittage, causing seuere breathing (mrculties for the uiUagers.
A video of this will be shown upon request, and a photo is
attached.

3. Old people and snub children halle to face a lot of problems
and the uillagers are uvB sad about this.

4. Sir, with great regret T have to write that seuerat people in the
village hajle died due to tt.3 toxic smoke emanating from the

factory. Mahendm Sing it, son of'Kishan, died in June 2023 due
to this toxic smoke. His d rughter-in-law has aZso deuetoped

cancer and is being treated at the AU India Institute of Medical
Sciences, New Delhi, in Jhajjar. In addition, the factory's smoke
has caused numerous deaths in the uttlage. Many villagers suffer

fom asthma, respiratory problems, tuberculosis, psoriasis, and
cancer .

Therefore, I request you to get the a}looe factory closed from our

tdllage.X X X X”

4. Prima-facie, the averments made in the application raise substantial

questions relating to environrnent aHsing out of the implementation of the

enactments specified in Schedule-I to the National Green Tribunal Act,

2010
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5. In view of the averments made in the application, we consider it

appropriate to have responses of (1) Additional Chief Secretary (ACS)1

Environment and Climate Change Department, Government of Haryana;

(2) District Magistrate, Karnal; (3) Haryana State Pollution Control Board

(HSPCB); and (4) M/s. Bajrang Industries, situated in Village Kairwali,

Tehsil Gharaunda, District Karnal, Haryana (the Project Proponent) who

are impleaded as respondents no. 1 to 4. The Registry is directed to prep,Ire

and attach memo of parties to the application and issue notices to

respondents no. 1 to 4.

6. Notice is ordered to be served on respondent no. 4 through the

District Magistrate, Karna1 and for this purpose notice issued to

respondent no. 4 may be sent to the District Magistrate, Karnal by e-mail

for getting service of the same effected on respondent no. 4 and sending

his report in this regard within ten days.

7. In view of the averments made in the application, we also consider

it appropriate that a Joint CQmmittee be constituted to verify the factual

position and take appropriate remedial action. Accordingly, we constitute

a Joint Committee comprising of represenuati-res of Central Pollution

Control Board (CPCB); Haryana State Pollution Control Board (HSPCB);

and District Magistrate, Karnal and direct the same to meet within two

weeks, undertake visits to the site, look into the grievances of the

applicant, associate the applicant and represehtative of the concerned

project proponent, verify the factual position and take appropriate

remedial action by following due course of law. The HSPCB will be the

nodal agency for co-ordination and compliar,ce.

8. Factual and Action taken Report by tIle Joint Committee and

replies/ responses by the respondents r lay he filed within one month from

the date of receipt of a copy of this order.
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9. List on 27.01.2026 for further consideration.

10. A copy of this order may be sent to the Member Secretary, CPCB;

Member Secretary, HSPCB; and District Magistrate, Karnal by e-mail for

requisite compliance.

11. The applicant may be informed about the date of hearing fixed and

may be asked to join the proceedings physically or through V.C. on the

next date of hearing fixed.

Arun Kumar Tyagi, JM

Sudhir Kumar Chaturvedi, EM
November 28, 2025
Original Application No. 580/2025
R
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To

M/s Bajrang Industries,

Village Kairwali Nal;la Megha Road, Karnd1

u b : n ( i :eo:: n : ::SI 1 dN : :: : o:oJr F= R \: i : : f A: : q:: 1 t 1 o n under Section 250 fAir
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4 hh+it It4C - q

IN Ani AnAl Are __ vr_ __ s ,n _ /=\

To
M/s Bajrang Industries,
Village Kairwali Nagla Megha Road, Karnal.

pub: - !!:w_ Caps: NS)Uce fop Closute undep SectIon 31 - A of the Alr (PreventIon
Td Contpol of PollutIon) Act, 1981 and under SectIon 33 - A o-f the Water

Compensation Policy. ' -–-––-– –- -

i
}i
i

WHEREAS' the Central Government has made the Water (Prevention and Control

of Pollution) Act’ 1974 and Air CPreveRNon and Control of Pollution) Act, 1981; and vide
pFOvlslons of these Acts eveW water/air polluting industry/unit/operation/process is
Pequired to obtain consent to establish and consent to operate from the State pollution
Control Board; and,

WHEREAS. fop the purpose of protecting and improving the quality of
envlronment and pFeventing and abating environmental pollution, the standards for

discharge/emission of environmental pollutants from the industries, operations or
pfocesses have been specified under the Environment (Protection) Rules, 1986; and it is

mandatorY to everY industrYl operations or processes to keep their effluent/ernission
quality within the specified norms all the time; and

WHEREAS, Your unit M/s Bajrang Industries, Village Kairwali Nagla Megha Roadp

Karnal was inspected by the Joint Committee on 02.01.2026 and 09.01.2026 comprising
of Additional Deputy Commissioner, Karnal, Regional Direc.'torI CPC.Bp (,..handigarh i
Regional Officer, HSPCB, ICarnal Region constituted by Hon’ble NGT in OA no. 580 if
2025; titled as Vinod Kumar Vs State of Hdryana and Ors. and at the time of the

inspection various non compliances were observed which are as follows._
It was observed that the unit has installed 02 reactors against the Grant of

CTP for one reactor. As per documents related to the capaciw of the reactors
shared by the Unit, the capacity of the reactors combined together is 10 TPD
(5 TPD each). It was informed by the representatIve of the unit that both

the rEactors are being operated at the capacity of 7.5 TPD each1 if the
Unit is being operated at 15 TPD capacities in the reactors of 10 TPD

capacity combined together.

:he unit was asked to provide the procurement and raw materia1 (Used
TYres) consumption data, production data, raw material and product -st=l
data, wateF abstraction and usage data and ETP Logbook etc.t but it Gas

inf?HnFd bY the represenUd\re of the unit that the same is not bein;maintained. ---*’

1

2

t

i

hp
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I

3. It is mandatory for the unit to submit its annual FC:pOa OP the .EPR PoLI and

also to the concerned SPCB providing details on annual pFOduction of TPo.

Char, Steel & other products including details of sources of puFchasing Wast£

tyre and also details of actual users to whom pFOdUCtS have been sold within

the time frame as prescribed on the Portal The annual repoft is nquired to
be supported with electricity bills of the financial YeaF foE which annua1

return has been submItted. HoweveR no such FecoFd was made avaIlable

by the unIt to the fotnt CommIttee.
It was observed that the Unit has installed two DG Sets’ whereas the CFO has

;:§

been obtained from HSPCB for one DG Set onIY' :+
On 02/01/2026, villagers presellt duting the inspection raised concern; %

regarding black smoke and fugitive emissions emanating from the stacks
connected to the reactors. In view of the apprehenslons expressed by the
villagers, the yoint Committee decided that the plant opeFation would be

carried out in its presence, from loading through pu)duct recovery.
including monitoring of stack emissions at the consented capacity.

However, upon visiting the site on 09/01/2026 bY two technical members
of the joint comrnittee i.e. RD, CPCB and RO, HSPCBJ it was observed that
the you had already initiated the batch procesS including loading and

yiring of the reactors, without waiting for the Joint Committee. Therefore,
the joint Committee was unable to verify the allegations regarding black
smoke/fugitive emIssions and non.conlpliunce with emission norms.

4.

5.

}

{

,}

THEREFORE, you are hereby sho\v caused for 15 days as to why closure action

under section 33-A of Water (Prevention & Co:lrr,)i of Polltllion) Act, 1974 3nd bader
section 31-A of Air (Prevention & Control of Pollution) Act. 1981 for the violations

referred above not to be taken against your uni r.
In case you faIl to comply Wit}I the defIciencies nrentic>!icd above within

stipulated period, it wii! be presumed that you have nothing to say in this regard and

accept the stan is as nlcntioned above, which will warrant action against your unit under
section 33 - A of the Water (Prevention and control of Pollution) Act. 1974 & under

section 31 - A of the Air (Prevention and ct'nLrol of Pollution) Acc 1981. 1

Re&vIal officer

day PHillRct\n\y+

i

j

i

{

j
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Ar\buM t--- 7

Industry ID : 17KAR4613308
Application No: 46 13311

Application Date: 21-12-2017

1.

2.

3.

4.

6. Investment in fixed assets(Rs. In Lakhs)

(a) Land

(b) Building

WW8

HARAYANA STATE POLLUTION (-'ONTROL BOARD
PERFORMA FOR OBTAINING NO OBJECTION CERTIFICATE(N.0.C)

(For Status you may visit Website of the Board- hspcb.gov.in)

NAME AND ADDRESS OF THE PROMOTER/INDUSTRIAL UNDERTAKING (BLOCKLETTERS)

Name of Industrial undertaking
A

Bajrang Industries
Village Kairwali Nagla Megha Road
,KARNAL
Sumit Kbanchi son shri Ram rattan khanchi
Village Sham Garh
Karnal

, karllaI , karnal , 132116

01 84-4044791

A ARYAN A:STATE
132116

sumitkhanchi804@gmail.com

Partnership Firm
Village Kairwali Nagla Megha Road

Karnal

KARNAL

Name of the promoter/ MD/Managing
Partner with surname first

Address for communication

Telephone

Fax No.

Pin Code

Email Address

Constitution of the firm/ company

Location

Place/Town

District @

&:
&

State

Main items of manufacture/activi

Sr. No Name of the p
roduced/to b

Wire

Furnace
oil

Carbon

Gas

Kg/Day

Kilo
Liters/Day

Kg/Day

Kg/Day

PART-A

h,A@

() 1 ltity of Products produced/to be produced

licensed Installed Avg. Actual Average
Productionproduction Production Actual
Capacitycapacity production

for which the
consent is
sought

600 600 600 600

1600 1600 1600 1600

Haryana

1400

400

1400

400

1400

400

1400

400

17

10
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+g

(C)

(d)

7.

8.

9.

Plant and Machinery
Other fixed assets

Total

Power requirements(KW)

Proposed Employment
Estimated date of commencement of
production

44

22

93.0

40

10

16/ 10/201 7

A ARyAN A STATE

lab@&
NW[;-'F
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PART-B

1.

1.1

DETAILS OF PRODUCTION AND PROCESS

list the main products which are proposed to be

Sr. No Name of the Prod ity of Products produced/to be produce
roduced/to be produced

Licensed Installed Avg. Actual
production Production Actu
capacity Capacity

r which the
consent
sought

Wire ;g/Day 1 600 600 600

Furnace Kilo 1600 1600 1600 1600
Liters/Day

Carbon Kg/Da' 1400 1400 1400 1400

Kg/Day 400 400

List all raw materials with the daily consumption at full Lon capac1

Raw, Unit

sed Id/bei

Waste Tyn Met onnes/D

1.2

2.

3.

4.

4. 1

4.2

Manufacturing Proceses involved
No. of person likely to work in unit
T 46

Location
10

a@@,
J+

otherwiseWhere is it proposed to locate the unit(Indl
Area or otherwise)
If the site is situated in notified industrial :
estate

a) Whether effluent collection,treatment &

a:l7l:gysystem has been provided by the

b) Will the applicant utilize the systemgif
provided

YES

NO

c) if not provided,details of proposed
arrangement for the treatment of effluent

4.3 If not located in Industrial Area then give
identification of nearest Residential
Area(such as village,town etc.

Kairwali

4.4 Total Plot Area,Built up area and area
available for the use oftreated sevage/trade
effluent

Total Land Area - 3200, Buildup Area
1500

4.5

4.6
Area proposed to be developed : 0

If the site located near river bank/other water bodies:indicate the name and distance of the body

Name of Surrounding Distance(in meters DescriDtion

144
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4.7
Does the location satisfy the requirements
under Relevant Central/State (Ji)vt

:fcTiF::i:?:eo#ei£?!!gicallyhagile area

NO-

4.8

5.

IprHh ar}d Year of proposed commissioning
of the unit 16/10/2017

Average daily quantities of water to be consumed(inKyd)

Sr. No Source Type Source Name Quantity (KLD
3.0Ground Water

(within premises)
Tubewell

Water Consumed For Quanti
2.0Process and wash

Sanitation/Domestic/Horticu
Itu re

6.

6.1

WASTE WATER DISCHARGES(in kl/d)

Waste water discharge per day from

Sr. No Source Name

,NIL

Proposed effluent Treatment scheme

Sr. No Use

MAR
:atment
angement

Status

Treatment Details

Septic Tank
uent

Trade Effluent Proposed

8. Stack/Source of emission kh

Sr. No Stack Attached Height above top
of building (in
mts

Internal diameter
in (mts.)

18Rl

Proposed Air Pollution Control i
:ificationsGive information on type and ad

S

Air pollution control systemname
Status Detail specification

Scrubbers Proposed wet Scrubber system

D.G Set Details

Sr. No. a .
setin(KVA)

o 1
used/to be used (in
Lts./day)

Ht. of Stack
provided/to be
jrovided above

ts.)roof level(in m

Whether
I canopy/acoustic
enclosure

provided/ to be
provided(pleasedefine clearl

11. Proposed method of handling and disposal of waste trapped by pollution arrestIng
equipment/hazardous waste
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12. Declaration about awareness of the prescribed standards :-

_a. That I am aware of the provisions of the Water Act, 1974, Air Acl 1981 & Hazaradous Waste

FIll::gigbeat Rules92008 and standards/norms prescribed for discharge of pollutants under EPA

_b. That we shall comply with all the provisions of Water Act, 1974, Air Act, 1981 & Hazaradous
Waste Management Rules, 2008 and siandards/norms prescriied for’ discharge of pollutants unde;
EPA Rules, 1986 after commissioning of our unit. - - -

!.. That.the york for construction and installation of pollution control measures will be done side by
side while doing the construction and installation of the main plant of the unit and will not start thl
produftion with out installing proper and adequate pollution c8ntrol measure as per scheme enclos&
and without obtaining prior consent to operate- froM the Board.

d. In Case of any of the non-compilance by the unit, the Board will be at liberty to forfeit the
performance security deposited albng with -the security case. '

PLACE: Haryana SiGNATURE:
DATE: 21/12/2017 NAME: Sumit khanchi

DESIGNATION: Partner

ADDRESS: Village KairwaII Nagla Megha Road
h

DOCUMENTS ENCLOSED:

&

1. Lease deed/ Rent Agreement / Collaboration deed.
2. Change of land use/NOC certificate from the Town & Country Planning DepartmenuPermission from

respective Municipal Authority in case unit is situated in M.C. area

3 . Proof of receipt of application submitted to the Forest Department for clearance/permissiorYNOC from Forest
Department

4. FeaslbllitY Report/ Scheme of Effluent Treatment Plant/ Sewage treatment Plant with Hydraulic Design and

design Calculations based upon the Pollution load and prescribed parameters1 as applicable

5' Au Pollution Control Devices desiW Calculations based upon the Pollution load and prescribed parameters)
as applicable

6. In case of Brick kilns, design of Gravitational Chamber and stack issued alongwith adequacy certificate
7' Page of MOA / partnership Deed / Trust Deed having the names of Directors/Partners.

8- CoPY of Environmental Clearances in case the project is covered under EIA Notification dated 14.09.2006

(Such unit 18covered under EIA notification shall obtain environmental clearance first and then will apply for
Consent to Establish to the Board)

9. CoPY of balance sheet duly attested by CA/CA certificate w.r.t. capital investment coast for the preceding

Year. (capital investment coast should include the original cost of land building, plant & machinery without

depreciation but with UPto date additions. The cost of land and building should be included in the capital investment
cost even if, it is on lease/rent/mortgage)

I O' Report of Revenue Department & other concerned departments regarding sitting parameters in respect of
Stone CTUShers, Hot Mix Plants, Screening Plants9 pulverizer and License ofDFSC in the Case of Brick Kiln units

11. Fard Jamabandi or Intkal whichever is applicable / Allotment letter

12. Manufacturing Process and Process flow chart

** This is SYstem Generated Form Signature not Required **
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HARYANA STATE POLLUTION CONTROL
BOARD

SCO-131 Sector-17, HUDA Jagadhari Ph.01732_
200137

Website: www.hspcb.gov.in E-Mail - hspcb.pkK®vymail.coIn
Telephone No.: 0172-2577870_73

WW=RjMPWiW

No. HSPCB/Consent/ : 329805018KAReTE4613311 Dated: 11/01/2018

To.

M/s : Bajrang Industries
Village Kairwali Nagla Megha Road
KARNAL

132001

Sub. : Grant of consent to Establish to M/s Bajrang Industries
Please refer to Your application no. 461331 1 received on dated 2017- 12-21 in

regional office Yamuna Nagar.

Wah reference to Your above application for consent to establish,M/s Bajrang Industries
here bY granted consent as per following specification/Terms and conditions.

IS

Consent Under

Period of consent

Industry Type I Recyclinj

Category 1 ORANGE

Investment(in Lakh) 1 93.0

Total Land Area (m
meter)

Total Builtup Area (Sq.meter

AIR/WATER

11/01/2018 - 10/01/2023

aol)'sis plant of waste pneumatic rre/ 'e scraDS

==

1500.0

Quantil

1. Trade

of effluent

2.0 KL/Da'

0.5 KL/Da'

2.0

2. Domestic

Number of outlets

Mode of discharge

1. Domestic

2. Trade

Septic Tank

ETP
Permissible Domestic Effluent Parameters

Permissible Trade Effluent Parameters

1. BOD 1 30 mg/l

2. COD 1 250 mg/l
3. TSS 1 100 mg/l

5.5 mg/l

9 mg/l
4. Ph min
5. Ph max
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6. Oil and Grease

Number of stacks

H iht of stack

1. Reactor System

Permissible Emission

1. SPM

Capacity of boiler
1. Nil

TI of Furnace

1. Reactor

Type of Fuel
1. Wood

1.

2.

3.

4.

5.

6.

7.

8.

9.

10

18 Meter
larameters

150 mg/m3

10 TPH (Proposed

10 Ton/da

Regional Officer, Yamuna Nagar
Haryana State Pollution Control Board,

Terms and conditions

;KI/HI;sIITT:sed:#J£3t,thoakDbaqyu?:;igosrn ErBy5enLJ/BJ{bf:r2gof£(t::\IS
the same should not exceed .

The above 'Consent to Establish' is valid for 60 months from the date of its issue to be
extended for another one year at the discretion of the Board or till the time the unit
staTts.its.tdal productic:n whichever is earlier. The unit will have to set up the plant
and obtain consent during this period.

Th.e offic.er/official .of th? Board shall have the right to access and inspection of the

indu?tfYtil\ coTnection with the various processes and the treatment facilities being
p.rov{ded simultaneously with the construction of building/machinery. The effluerii
should conform the effluent standards as applicable '’ '

That qecessary arrangement shall be made by the industry for the control of Air
PoI.lu jion before commissioning the plant. the emitted pollutants will meet the
emission and other standards as laid/wifI be prescribed by the' Board from time to th;e.

The applicant will obtain consent under section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 and under section 21/22 of the Air jirevention &
Con.trol.of Pollution) Act, 1981 as amended to-date-even before~starting trial
production

The above Consent to Establish is further subject to the conditions that the unit
complies with all the laws/rules/decisions and competent directions of the
Board/Government and its fbnctionaries in all respects before commissioning of the
operation and during its actual working strictly.

No in-process or post-process objectionable emission or the effluent will be allowed, if
the scheme furnished by the unit turns out to be defective in any actual experience

The Electricity Department will give only temporary connection and permanent
connection to the unit will be given after verifying the consent granted by the Board,
both under Water Act and Air Act.

Unit will raise the stack height of DG Set/Boiler as per Board's norms.

Unit will maintain proper logbook of Water meter/sub meter before/after
cornlnlsslonlrlg.
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11. That in the case of an industry or any other process the activity is located in an area
approved and that in case the activity is sited in an residential or institutional or
commercial or agricultural area, the necessary permission for siting such industry and

process in an residential or institutional or commercial or agricultural area or
fontrolled area under Town and Country Planning laws CLU or MTmicipal laws has to
be obtained from the competent Authority in law permitting this deviation and be

submitted in original with the request for consenf to operaTe.

12.

13.

That there is no discharge directly or indirectly from the unit or the process into any
interstate river or Yamuna River or River Ghaggar. - -

That the industry or the unit concerned is not sited within any prohibited distances
according to the Environmental Laws and Rules, Notification> Orders and Policies of
Central Pollution control Board and Haryana State Pollution Control Board.

14. That of the unit is discharging its sewage or trade effluent into the public sewer meant
to receive trade effluent from industries etc. then the permission of the Competent
Authority owing and operating such public sewer giving permission letter to his unit
shall be submitted at time of consent to operate.

15. That if at any time, there is adverse report from any adjoining neighbor or any other
aggrieved parjy or Municipal Committee or Zila Parisilad or any other public body
against the unit's pollution; the Consent to Establish so granted'shall be revoked. '

16. That all the financial dues required under the rules and policies of the
Board have been deposited in full by the unit for this Consent toEstablish.

17.

18.

In case of change of name from previous Consent to Establish granted, fresh Consent
to Establish fee shall be levied. -

;i}

IndustxY should adopt water conservation measures to ensure minimum consumption
of water in their Process. Ground water based proposals of new industries shoul'd get
clearance from Central Ground Water Authority for scientific development of previc;us
resource.

19

20.

21.

22.

That the unit will take all other clearances from concerned agencies, whenever
required.

$r+hi

That the unit will not change its process without the prior permission of the Board.

That the Consent to Establish so granted will be invalid, if the unit falls in Aravali
Area or non conforming area.

That the unit will comply with the Hazardous Waste Management Rules and will also

make the non-leachate pit for storage of Hazardous waste and will undertake not to
dispose off the same except for pit in their own premises or with the authorized
disposal authority.

23. That the unit will submit an undertaking that it will comply with an the specific and
general conditions as imposed in the above Consent to Est-atjlish within 30 days failing
which Consent to Establish will be revoked. ' -

24.

25.

That unit will obtain EIA from MoEF, if required at any stage.

In case of unit does not comply with the above conditions within the stipulated period>
Consent to Establish will be revoked. ' '

26. That unit will obtain consent to operate from the board before the start of product
actrvrty.

Specific Conditions

Other Conditions :
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1. unit will obtain CTO from the Board before operating the plant.

2. Unit will comply with all SOP guidelines for pyrolysis plants.

Regional Officer, Yamuna Nagar
Haryana State Pollution Control Board.

NA. RYAN A ST,AYE
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Divya International
6, Shiv Shakti Nagar,
Nr. Sola Over Bridge, S. G. Highway,
Sola. Ahmedabad-3860 60, (GUJARAT), INDIA.
Phone : +91 9909277999, +91 8000006555
E-mail : info@divyaint.com. Web : www.divyaint.com.

10/1 1/2017

M/s Bajrang Industries

Nagla Road, Village Kairwali, Distt: Karnal, Haryana.

Item
NO

Product
Name

Model SpecifIcation Unit Price
Qty
(set)

Total Price (Rs.)

Reactor Size:
Q2200 * 600C)mm

Reactor Capacity
4-5 T/furnace
Daily Quantity:4-5

T/day
Extracting rate

Oil: 40- 45%;
Steel: 10-15%;
Crude carbon black:
30-35%

Waste

Tyre
Recycling
Pyrolysis

Plant

80,00,000

1 Dl-5TPD 40,00,000 2 +

GST 18%

1. Extracting rates here are based on tires, if the rubber or plastic content of your raw
materials is high, the oil extracting rate will be much higher relatively

2. The above price is Ex-work at our Ahmedabad site.
3. Taxes GST will be applicable extra on value as per Government Rules,
4. Subject to Gandhinagar Jurisdiction

2 Remark

_ 1 Reference
a 1 Picture

rTf{
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HARAYANA STATE POLLUTION CONTROL BOARD
C-11,SECTOR-6 PAN(-HKULA

Ph.2577870-73 Fax:01722581201-02

iS}H

.;BPHHIllPeM;#MM-I Wilfif##:':hM:iE&

From: Industry ID-17KAR46 13308

M/s. Bajrang Industries

Village Kairwali Nagla Megha Road
To

The Member Secretaryp

Haryana State Pollution Control Board9
Panchkula.

Sir,

No. 5271567 dated 10-04-2018

al

1.

2.

3.

HIT=J)oA£?q;7T£tei==iL:i consent under section 25 & 26 of the Water(Prevention and Control of

dho?!pt::{ };liE{ pTjE:i;;;?iI:IIL ;!i ):iEal;el :iii:bs?I;:{gb:TighT e n t a n d A a n d 1 i n g

PART A: GENERAL

1. Name

Designation

Sumit khanchi

Partner
Office Address

Telephone/Fax and- * W
Email Address of the applicant

::P!!:):

2. (a) Name and location of the Industrial

Unit/Premises for which the application is
!nade.(Give Revenue Survey fG/plot
No.,name of the Tulaka and District,also
Telephone No. and Fax No.)
(b) Details of Planning Permission obtained
from Municipal Corporation /directories of

Urban Development of Town & Country
palnning/Haryana Urban Development '
authority,whichever applicable. '

(C) Name of Municipal CorporatioIvr
Panchayat Samiti/Panchayat under whose

jurisdiction the unit is Loiated and name of
the license issuing Authority.

Bajrang Industries

Village Kairwali Nagla Megha Road
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3. Name
Address
Telephone No.,Fax and
E-mail address
of the officer responsible for the matter
connected with Pollution Control and

Hazardous Waste Disposal.

If registered as a small-scale industrial
unit,give Number and Date ofregistraion.
Gross Capital Investment of the unit without
depreciation till the date of application(cost
of building,land,plant and ma6hinery)(to be

supported by affidavit,annual report and
certificate from Chartered Accountant.For

proposed units, give estimated figure(in
Lakhs)).

Sumit Khanchi son shri Ram rattan khanchi
Village Sham Garh
Karnal

4.

5.

0000000000000156, 10/01/2017

93.0

6. If the site is located near river bank/other water bodies; indicate the name and distance of the water body.

Sr. No. Surroundi Dlsta]If site in meters Descriptio

IL

7. Does the location satisfy the requirements
under relevant Central/State Go+ernment
notifications on ecologically fragile area

etc., if so give details.

8. If the site is situated in notified industrial
estate:

(a) Whether effluent collection,treatment
and disposal system has been provided by
the authority;

YES / otherwise

(b) will the applicant utilize the system,if
provided;

NO

(c) if not provided, details of proposed
arrangement for the treatment of effluent.

Total Plot Area,Built up Area and Area
available for the use of treated sewage/trade
effluent.

9. Total Plot Area : 3200
Built-up Area : 1500

10.

11.

12.

Month and year of proposed commissioning
of the unit.

Number of workers and office staff.

16/ 10/2017

10

(a) Do you have a residential colony within
the Premises in respect of which the present
application is mad6?

YES

10

(b)if yes,please state population staying

(c)indicates its location and distance with
reference to plant site.

13. list of products ang by-products manufactured in tones/Month,Kiloletre/Month or Numbers/Month(give
figures corresponding to maximum installed production capacity).
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Sr. I Name of the Product

No. 1 produced/to be produced
Quantity of Products produced/to be produced

Licensed
production
capacity

Installed
Production
Capacity

Avg. Actual
Production

Average
Actual
production for
which the
consent is

sought

carbon Kg/Day

Kg/Day

Kg/Day

46

2100
5100

46

2100
5100

46

2100

5100

wire

puy?opJilyorF

2100

5100

Name of the By-Products
roduced/to be produced

Quantity of By-Products produced/to be produced

Licensed
production

Installed
Production
Capacil

Avg. Actual
Production

Average
Actual
production for
which the
consent is
sought

Metric 0
1 Tonnes/Day

14. List oflaw-n}aterial and process of Chemicals with Annual consumption corresponding to above stated
Production Figures, in tones/month or numbersMonth.

n=onn

Name of the Raw- Quantity of the Raw-
material/Chemicals used/to material/Chemicals
be used used/being used

Unit

waste tyre
Metric Tonnes/Day

15. Description of Process of manufacture for

:::q:aonl#:?E:;i:fii:?£E::q£=£b:::hty
wastes,if any, forms each unit process.(to be
supported by flow sheet and rrfaterial

balance).

Kairwali

:':\:

£'8VA}}n}\TL:vATER ASPECTS (FOR WATER OF CONSENT) IF NOT APPLICABLE, WRITE

Water consumption for different uses (m3/day)

Sr. No. 1 Water Consumed For
Process and wash

Sanitation/Domestic/Horticulture

17. Source of water suppIY> Name of authority granting permission if applicable and quality pernlitted.
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Source Type Source Name Quantity (KLD)

Ground Water (outside
premises)

submersible

18. Water Treatment Details

Effluent
Generation(KLD)

Treatment
Arrangement Status

Treatment Details

Domestic Effluent Septic Tank
19. Waste Water Discharge/Dosposal Details :

S.No Type of Effluent Maximum
Generation
Quantity of
Effluent(KLD

Effluent to be
Recycle(KLD)

Effluent Mode of disposal

!)bESTtftI:i(IhLaif

Domestic
Effluent

For Irrigation

20. qualiFY pf_untreated/treated effluents(specify pH and concentration of suspended solids, Bio
chemic.a!)OXygen Demand and specific pollutants relevant to the industry:Total dissolved solids to be
eported for disposal on the land or into :treanv/river).

furnish expected characteristics ofuntreatedrtreated eff]uen{s. ---– – ----– - – '--F

Sr 1 Type of
Effluent

N0

ParanoFt i
rs

Report
analysis
no

Name of
Laborato
r)

Untreated I Treated

Domesti
C

Effluent

Nickel 10/04/201 8

M.

:+F:I8i£11} EMISSION ASPECTS(FOR AIR CONSENT) IF NOT APPLICABLE, WRITE NOTF:

21. Fuel Consumption :

Fuel
Name

Daily
Comsumptio
n(T/day)

value
Ash
contents c:1l1tIll::

Others

RECTOR
Kg/Day

22. Details of Stack
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Stacks Numbers

Stack Attached to

Fuel type:

Fuel Quanti

Material for
construction of Stack
Shape

ound/Rectangle

Height above ground
level(in metres

Diameters/Size in
meters

Gas quantity Nm A3/hr
Gas Temperature 'C

Exit velocity of

Tones/sec

Rector

wood

1500

MS

Details of DG Set:

Sr of D.G. set
No

Quantity of Fuel Ht. of Stack
lrovided/to be

i)rovided above roof
level(in mts.)

Whether
canopy/acoustic
enclosure provided/ to

I be provided(please

define clearl

Yes1 162.5

23. Do you have an adequate facility of
collection of samples of emission in the
form ofportholes, platforms, ladder etc., as
per Central Board Publication ’Emissions
Part iii'(December1985).

YES

24. $21jalitY Pf treated fuel gas emission and process emissions. Specify concentration of criteria pollutants andindustry/process specific pollutants stack wise.

!nclo pe a copy of latest report of analysis from the approve& recognized laboratory by Haryana State
Pojlution qontrol Board/ eentral Govemment in the -blinistry of Eivironment and to fest. FLr proposed
units, furnish the expected characteristics for the emission.

Fuel Gas Emission quality parameter details:

Stack letersr

Rector SPM 425

Units

mg/Nm3

Process Emission quality parameter details:

Sr .I Process
No

Parameters i Cone. of pollutants Units

Treated
60011 RECTOR Particulate

Matter (PM)
mg/Nm:3

Details of Process Emission:
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Sr. No Source of
Generation

g:'::==:

Name of the IDetails of
i.e IAPCDem

SO Hci I provided/todMist/any be provided
other) to control

process
emissions

Height of Stack provided/to IWhether
be provided for discharge of 1 emission
process emissions(in mts). sampling

facilities
provided or
not

Above
Ground
Level

30

Above Roof
Level

RECTOR WOOD [Water
Scrubber]

PART E: ADDITIONAL INFORMATION

28. (a) Do you have any proposals to upgrade
the present system for treatment and
disposal of effluent/emission and hazardous

waste.
(b) if yes,give details with time-schedule for
the implementation and approx. expenditure
to be incurred on it.

YES

29. Capital and Recurring (Operations and

Maintenance) expenditure on the various
aspects of environment protection such as

effluent emission HW s81id waste Uee
plantation monitoring data acquisition etc.

30.

§eiIi :as={\:: ?;iT;:{£:1Iii:b F];a: :
31. Which of the pollution Control items are

connected to Diesel Generator set (captive
power source) to ensure the Iunning in the
event of normal power failure.

Name, quantity and method of disposal non-

hazardous solid waste generated separately
from the process of manufacture arid wastb
treatment(give details of area/ capacity
available in applicants land).

Hazardous chemicals are defined under the
Manufacture, Storage and Import of
Hazardous Chemicals, Rules -1989.
(a) List of Hazardous Chemicals
stores(imported and indigenous).

32.

33.

(b) Details of isolated storage.

ERr!!#!}soo£eJ{}:§F:;:r££?.paredness plans
Brief details of tree plantation/ green belt
development within applicant’s premises.

Information of schemes for waste
rnlnrmlzatlon, source recovery and recycling
implemented and to be implemented,
separately.

34.

35.

36.

37.

Any other additional information that the
applicant desires to give.

I/We furthur declares that the information furnished above is correct to the best of my/our klowledge.
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38. In/We hereby submit t.hat I. am the authorised person of this unit to apply for CTO and incase of any change
from what is stated in this application in respect of raw-materials, products, process of manufacture k
treatment and/gr djsposal of emissions, hazardous waste etc. in quaiiiy & quailiV; a fresh applicati d1 foi

=r\sent/authodzation shall be made & until the grant of fresh consent/ auihorization, no cRabge shall be

39.

40.

41.

!We ITldertaFes to furnish any other information within 1 month of its being called by the
Board/Committee.
I/We agreed to submit to the board an application for renewal of consent/autorization 3 months in advance

before the date of expiry of the consent/authorization validity period.

I/We deposit Rs.'.'....-.(.....rupees) in favour of Haryana State Pollution Control Board as the fee for Consent/
Authorization.

Fee For Bank Name Date Amount(in
Rs.)

42. Declaration about awareness of the prescribed standards :-

a.) That I am aware of the provisions of the Water Acl 1974+ Air
Act, 1981 & Hazaradous Waste Management Rules,2008' and
!tandards/norms prescribed for discharge-of pollutants under EPA
Rules, 1986. – '

Yours faithfully,

Signature
Name Sumitkhanchi
Designation Partner

b.) That we shall comply with all the provisions of Water Act9 19749
Air Act, 1981 & Hazaradous Waste Management Rules, 2008 and
!tandards/norms prescribed for discharge if pollutants under EPA
Rules, 1986 after commissioning of oui unit:

c.) That the work for construction and installation of pollution control
measures will be done side by side while doing the 8onstruction and
installation of the main plant of the unit aid will not start the
production with out installing proper and adequate pollution control
measure as per scheme enclosed and without obtaining prior consent to
operate from the Board.

d' in Case of any of the non-compilance by the unit, the Board will be
at liberty to forfeit the performance security deposited along with the
securlty case.

DOCUMENTS ENCLOSED:
al

\$

1. C. A. Certificate regarding capital investment cost w.r.t. land building1 plant uld machinery of the proposed

project.

baH!!

** This is System Generated Form Signature not Required **
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14hbexuM'- it

HARYANA STATE POLLUTION CONTROL
BOARD

SCO-131 Sector-17, HUDA
Jagadhari Ph.01732-200137

E-mail: hspcb.pkl@sify.com

No. HSPCB/Consent/ : 329805018KARCT05271567 Dated:30/05/2018

To.

M/s :Bajrang Industries

Village Kairwali Nagla Megha Road

Subject: Grant of consent to operate to M/s Bajrang Industries .

Please refer to Your application no. 5271567 received on dated 2018-04- 10 in regional
office Yamuna Nagar. With reference to your above application for consent to operate>M/s
Bajrang Industries is here bY granted consent as per following specification/Terms and

conditions.

Consent Under

Period of consent

Industry Type I Recyclinj

Category I O&\NGE
Investment(in Lakh) 1 93.0

Total Land Are
meter)
Total Builtup Areammeter

Quantity of effluent
1. Trade

2. Domestic

Number of outlets

Mode of discharge

1. Domestic

2. Trade

Domestic Effluent Parameters

1. BOD 1 30 mg/l
Trade Effluent Parameters

1. BOD 1 30 mg/l
Number of stacks 1 1
Height of stack

1. stack

Emission parameters

1. SPM

Product Details

1. pyrolysis oil

2. wire

BOTH
16/04/2018 - 31/03/2028

rrolysis plant of waste pneumatic Te/ tyre scraDS

2.0 KL/Da-

0.5 KL/Da'

2.0

septic tank

reuse in process and horticulture

30 m

+0 mg/m3

5.100 Metric Tonnes/da'

2. 1 Metric Tonnes/da'
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3. carbon

Capacity of boiler
1.0

TI of Furnace

1. reactor

Type of Fuel

1. Wood

Raw Material Details

0.046 Metric Tonnes/l

0 Ton/hr

15 mtd

1.5 Ton/da

14 Metric Tonnes/Da

RAJ I N DER RIJII ID:III::dR:yA

SHARMA Hii,"&o”ola'’13

Regional Officer, Yamuna Nagar
Har)lana State Pollution Control Board.

Terms and conditions

a

1- The applicants shall maintain good house keeping both within factory and in the premises
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.

2- The applicant/companY shall comply with and carry out directive/orders issued by the Board

in this consent order at all subsequent times without negligence of his /its part. The
applicant/companY shall be liable for such legal action against him as per provision of the

law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order

3 . The applicant shall make an application for grant of consent at least 90 days before the date

of expiry of this consent.

4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application.

5 . If due to anY technological improvement or otherwise this Board is of opinion that all or any

of the conditions referred to above required variation (including the change of any control

equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages1
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. The industry shall comply noise pollution (Regulation and control) Rules> 2000.

8. The lndustrY shall compIY all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB Bom time to time

9. The industry shall ensure that various characteristics of the effluents remain within the

tolerance limits as specified in EPA Standard and as amended from time to time and at no time

the concentration of any characteristics should exceed these limits for discharge.
10. The industry would immediately submit the revised application to the Board in the event of

any change in the raw material in process9 mode of treatmenydischarge of effluent. In case of

change of process at anY stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid bY the industry and the industry would immediately submit the
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consent application to the Board in the event of any change during the year in the raw material9

quantity, quality of the effluent, mode of discharge, treatment facilities etc
11. The officer/official of the Board shall reserve the right to access for the inspection of the

industry in connection with the various process and the treatment facilities. The consent to

operate is subject to review by the Board at any time.
12. Permissible limits for any pollutants mentioned in the consent to operate order should not

exceed the concentration permitted in the effluent by the Board.
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.

14. If the industry fails to adhere to any of the conditions of this consent to operate order, the

consent to operate so granted shall automatically lapse.

15. If the industry is closed temporarily at its own, they shall inform the Board and obtain

permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

A,&gM
Mh; I

Specific Conditions :

1. Unit will operate & maintain its APCM efficiently/regularly.

2. Unit will submit will submit sample report under Air Act/Warer Actwith in 3 months as per
policy of the Board.

3 . Unit will not discharge any effluent outside the unit and will control odor
Digitally signed by RAJINDERRAJINDERSHARMAs-i„hA - ’

Date: 201 &05.30 16:1 7:1 2 +05'3a

Regional Officer, Yamuna Nagm

Haryana State Pollution Control Boartl

169

192



Ann eataRe n /3

*:H&b n

gERMS Registration in' 17KAR'+613308 Application No: 5271567
Date of receipt of application: 30/05/2018

M/s !3ajrang Industries
Vi11age Kaifwati, Nagla Me:Bha Road }<arno i

To

u b : M iE:E}i {;ibE: :i e;; = $3; r I r : i : I ;: IEe I: hCsI : :Js: : i : : £

Ref: - Unit request received on dated 23/12/2022

to the ir:::frY_ars of Consent to Operate under the Air Act, 1981 already granted
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No. of furnace 02
Type of furnace Re--ctors

0

0
Capacity of furnace
No.-aFBi#;;;

Capacity of boiler

TYpe of boiler (coal, gas,
agtieulCure waste, specify if
any other
Detail -'I
Hl=BE:{TuIti-cyclone/bag
Standard of emission
pararneters

W-a-i-Gain

S NOX CO 2 Any other standard o

mission specified und

::d::i\{1'Ii),i:,? IS,rp
industry tvt>e
NAtir-–----T-–I–M

ng/ m 3

NA

1
This vaticd consent to operate is issued in continuation to the consent to

Fi S)TB) 1C: n S e n t / 3 ? ; E%tO 1 8 1111111JI!IIIIL RCT 5 :TF g 67 dated £ PoLo 2018 an / :
:?IY for the purpose of fuel and emission standards.
ITe OttleF specifications/terms and conditions sp'e cined in the consent

In: S iI/tE+:::a: % 2 9 8 0 5 o1 :la: C T 0 S 2 7 ? an; e : a t e d 3 : J :: + 2 018 : iT ;

2

=„’jIll=L::aIr£{Tf'==:y: :=''::::="f'sOy„T:=

E n d s t B 1r\Ir o s 1[1E S P C 1E3:1b / C T () / \r a r i ed / 4 erS Dated : 2 ; IT In: :;

Cell

1 1 s p c 1;}h Ia : = = 11 :fIIE:::

HS PCB
rluati on

no.

&@\;’

eU
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/'9hrJfX Ida– Iq

Form J
STAll

(See Rule 36)

Report No-4398 Type of Sample: Legal Dated: 09.02.2026

I hereby, certify that I Narender Hooda Board Analyst duly appointed under

sub section (3) of section 53 of the Water (Prevention and Control of Pollution) Act 1974 tC)6 of

1974), received a sample on the 30th day of January, 2026, collected by Sh. Vimal, AtE

accompanied by sh. Kamaljit Singh, RO, Karnal on dated 30t- day of January, 2025 of M/5 Bajrang

Industries, ViII. Kairwali, NaRla Megha Road, Karnal for anaIYsls.

Further certify that I have analyzed the above rnentioned sample on 30th

January -2026 to 09th -February-2026 and declare the result of analysis to be as foFlo tvs

Sr. No.

1

2.

3.

4

5

6

7

8.

9.

10

11

Parameter Name

Sample Code

Sampte Collected from
Color

Odour

pH value at 25"C

BIologIcal Oxygen Demand (mg/l)

Chemical Oxygen Demand (m g/l)

Total Suspended Solids mg/l

OIE and Grease (mg/l)

Conductivity at 25'C [pS/cm)

Total Dissolved Solids mg/l

Result

8289

Inlet of STP

L.yellowish

Mild

6.88

120.0

400.D

135.0

36,5

3980.0

2180.0

Result

8290

Outlet of STP

Colourless

Odourless

7.16

9.5

64,0

28.0

4.S

1637,0

890.0

Limit Test Method

5 5-9.0

30

250

100

10

A24A 5220 : 3}

APRA 2540 :DJ

AJdA,552: 3

S 3 : 2 S:: >art ' 14.1

AgRA 2540 ;C)
2100

The Conditions of the seats, listening and container on receipt was as follows

Container had its seal found intact and in order, slip on the container had the signature of the
representative of the industry and the Board
Signed this 09th day of February ,2026

Haryana State Pollution Control Board Laboratory

C-11, Sector-06, Panchku la, Haryana
\

T h e 1M e rn b e r S e c r e t a r y r H S P C B 1 P a n c h k u 1 a Boar g&it
CC to Regional Office: Karnal. This test report relate only to the particular sample submitted for

testing

To

••'Er\d of the Report' ' '
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/;hv(zur - J5'

Amended Report No. 886 dated Q4.02.2026

Form - IV
HARYAN AT

qa+y
Report No- 886

(See Rule 20)

Dated: 11.02.2026

I hereby, certify that I Narender Hooda Board Analyst duly appointed under sub

section (2) of section 29 of the Air (Prevention and Control of Pollution) Act 1981 received a

sample on the 31st January of, 2026, collected by Sh. Vimal, AEE accompanied by sh. Kamaljit

Singhl EE on 30th JanuarY of, 2026, of M/s Bajrang Industries, ViII. Kairwali, Nagla Megha Road1

Karnal for analysis.

Further certifY that I have analyzed the above mentioned sample on 31st day

JanuarY of, 2026, to 04th -FebruarY-2026 and declare the result of analysis to be as follows:

Sr. No.

1.

2.

3.

4.

5.

6.

7.

8.

9.

10.

11.

12.

13.

Parameter Name

Sample Code

Name of Plant/ Section #

Stack Attached to #

Normal Operating Schedule (hr/day)#

Type of Chimney #

Stack Temperature (oC) #

Average stack velocity (m/sec) #

Pressure at Metering Point (mmhg) #

Stack Height from Ground Level #

Diameter of the Stack #

Quantity of Emission (m3/sec)

Type of Fuel #

*Suspended particulate matter (mg/Nm3)

Result

886

Pyrolysis Plant

Wet Scrubber

08 hrs/day

Metal

102

4.78

732

30 m

0.5 m

0.94

Pyrogas

61.25

Limit

80

Method of Testing As per relevant part of Indian Standard Methods for Measurement of Air Pollution
IS:11255 (P-1) Stack/IS:5182(P-4) Ambient and Emission regulation part III of Central Pollution Control
Board .

The Conditions of the seals, listening and container on receipt was as follows:
Container had its seal found intact and in order1 slip on the container had the signature of

the representative of the industry and the Board.
Signed this -11.02.2026

Haryana State Pollution Control Board Laboratory/
C-11, Sector-6, Panchkula, Haryana

%
'\

To
&

The Member Secretary, HSPCB, Panchkula Board Analyst
Re§lonal Office: Karnal. This test report relate onIY to the particular sample submitted for testing.

+,y, "-"

# This information is provided by the fIeld ofFicer. - -'

"'End of the Report'*'

173

196



Amended Report No. 902 dated 09.02.2026

alb]ianB

H /t 1;11 1f/t N JIL S TJIILT E

g

Report No- 902

l+:SP9P

Form - IV

(See Rule 20)

Dated: 11.02.2026

I hereby, certify that I Narender Hooda Board Analyst duly appointed under sub

section (2} of section 29 of the Air (Prevention and Control of Polluti,.) A,t 1981 ,e'.ei„ed a

sample on the bLc8wa21)_21 collected by Sh. Randeep Sindhu1 AEE on @JlbJy_ary

dWI of WWMM for analysis

Further certify that I have analyzed the above mentioned sample on 05th

@BIHML2J)26 tO 09th -February-2026 and declare the result of analysis to be as fo11ows:_

Sr. No.

1.

2.

3.

4.

5.

6.

7.

8.

9.

10.

11.

12.

13.

Parameter Name

Sample Code

Name of Plant/ Section #

Stack Attached to #

Normal Operating Schedule (hr/day)#

Type of Chimney #

Stack Temperature (oC) #

Average stack velocity (m/sec) #

Pressure at Metering Point (mmhg) #

Stack Height from Ground Level #

Diameter of the Stack #

Quantity of Emission (m3/sec)

Type of Fuel #

Suspended particulate matter (mg/Nm3)

Sulphur dioxide (mg/m3)

Oxide of Nitrogen (NOx) (mg/m3)

Result

902

02 No. of Reactors

02 No. of Reactors

08 hrs/day

Metal

105

4.64

730

30 m

0.5 m

0.94

Pyrogas

71.44

16.0

7.0

Limit

80

50

50

14.

15.

T:71 2o: 7 : 1l5 s!i = E J Fs LeI ; I : I )n1 :labrite : : lannd£aEnrTTitsas=dna :: :F:: I::sp=:r=scu: : =STS ful ; : : 7LunT :=
Board .

The Conditions of the seals, listening and container on receipt was as follows:

Container had its seal found intact and in order, sliP on the container had the signature of
the representative of the industry and the Board.
Signed this -11.02.2026

Haryana State Pollution Control Board Laboratory1
C-11 p Sector-6, Panchkula, Haryana

\

To &..y'
+"End of the Report+++
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4M tUB,& 17

A SurveY was conducted in Village !<utaii , Kairwa ii and

Amrit:pur !<alan on dated 09.01.2026.

in Vilt8ge I<ut:ai! there are Rice Shetler s that produce mitd

smoke from their chimneys .

in village AmFitpur i<alan there is no factory .

In viitage l<airwali there is Bajrang factory opened in 20:18,

wheFe scrap tYres get melted and fue! oil and carbon powder

are manufactured from this . Srnoke is emitted from the

chimneY ' The factorY is 1 km away from viiIage Kairwali

There is no Cancer or Asthma patient in the factory. Current iV

there is no increase in no. of Patient realte<:3 to bronchitis /

Asthma / Skin Disease / Cancer patients .
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